SHRI SHADI LAL BATRA: Sir, | introduce the Bill.

The Dalit, Backward and Oppressed Youth (Development
and Welfare) Bill, 2010

S1. AR I YA (SR TR ¢« Weled, H IRAE dedl g fF g srggfaa Sf,
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The question was put and the motion was adopted.
S1. 1Raerel TR M1 : Weley, H 4 Pl QR =e1fid S gl
The Removal of Unemployment Amongst the Youth Bill, 2010

DR. AKHILESH DAS GUPTA (Uttar Pradesh): Sir, | beg to move for leave to introduce a Bill to
provide for the removal of unemployment amongst the youth by way of making right to work
mandatory so that the State generates employment opportunities for them and failing to do so the
State will have to pay unemployment allowance and for measures to promote self employment

amongst the unemployed youth and for matters connected therewith and incidental thereto.
The question was put and the motion was adopted.
DR. AKHILESH DAS GUPTA: Sir, | introduce the Bill.

The Agricultural and Other Workers in Rural Areas (Protection,

Incentives and Welfare) Bill, 2010
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SRIfT SR Frgrere gfaend, s & fory fver vd wivor 3R Ui 371 Sedored ) SURl &1 feed
BT SR TET S F T BHBRT & AT FHeaTor WIaHRoT T Hearor A 351 oy & iR
THD AT IHS ST fawa o1 Suder w3 & foy U fagge 1 R :wenfia &= @t srgaf
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The question was put and the motion was adopted.
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Susrutene (sft wererot fs) : 921 oo U ol g g HR1 8, i) 3R |e @t
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SuauTEns (1. .99, gaviH Ardiae) flori §¢

The Constitution (Amendment) Bill, 2010
(To amend article 75, 80 and 164 etc.)
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The question was put and the motion was adopted. .
it werret st - § TS o1 Rwenfid s €l
The Constitution (Amendment) Bill, 2010
(Substitution of New Article 130)
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The Question was put and the motion was adopted.
sft FerTe fist : § fIS99® BT R :2enfid o g

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Shri Prabhat Jha - not
present. Shri Shantaram Laxman Naik - not present. Now, we will take up further consideration of
the Constitution (Scheduled Castes) Order (Amendment) Bill, 2009 moved by Shrimati Viplove
Thakur on the 4th December, 2009. Now, Shri Silvius Condpan to continue his speech from the

earlier date, 4th December, 2009.
The Constitution (Scheduled Castes) Order (Amendment) Bill, 2009

SHRI SILVIUS CONDPAN (Assam): Sir, at the earlier occasion when this Bill was introduced
by the hon. Member, Shrimati Viplove Thakur, | was one of the speakers, and when | was speaking,

because of the paucity of time, the Chair was kind enough to tell me to rise up again when the Bill
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